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CEMTRAL ADf^INI STRATIVE T^'I3U^fAL

PRINCIPAL' BENCH
N£'J DELHI.

0. A. No/ 368 of 1991

Nbu Dalhij this the 26th day of Hay, 1955,

HO N' 3L E m 3. P, SH AR TiA, MEMBER ( 3).

HGN'BLE MR B.K.SINGH, ER ( A).

Dt'. S. C. l^lahta.
Son cf Shri Shanti Bar up Hehta,
Demonstator in Phsr amacology ,
Lady Hardings Medical Collage, Neu Dalhi,

( None appeared )

Appl icant

V/3.

1, Uni no n of India,

thro'Ugh th@ Secretary,
i^inistry of Haalth & Family Uelfare,
Nirman Bhavan,
Neu Delhi.

2. The Director General of Health Services,
rJirman 3ha\/an,
Neu Delhi.

........ rtsspondenc 3.

( None appeared).

GRD£R(oral^

(3,P. SHARfiA, Member (3) )

This application has bssn filed by the

petitioner sesking redressal for the grant of pgy

on tha principle of 'equal pay for equal ijork*

and for quashing the ordgr dated 27th March, 1991

lo-here the Rinistry of health and family uelfare

has stated that the existing pay seals of

F.",. 1 640" 2900 for the po sc o f OsiDo ni f;t r at or ( No n s Medi .:•! )

is adequate. Parity betuaan daiino nstr ator &( None

Medical) and Demo ni st r ator s( Nsdi cal) cf ths tuo

posts and educational qual i Pi cat io ns required

appointment to the posts is not justifieG,

The rgsDondants also contes'^-ed this •:



r

/sds/

/i;

:-2-i

relieF but none is present on behalf of the

parties, Houever, ue find that 5th Pay

Commissiorsi is in process for the grant of

revised pay scales to the Cenitral Government

Employaess as such tha pay scales, uhich ar e-to

be given to the Central Government employees

are under consideration of the' 5th Pay Commission.

Thus the application has become irfS-xictuous

and also none has appeared, therefore, tha

applicat ion is dismissed having been infructuous

and for norv-'pro'secution and default.

( B.K. Singh )
Member ( .a)

( U VLl-c-C

( 3, P,Sharma )
Member(3)


